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3. In the past an Interim Order was passed by NCLT, through which, the

Amendment to impelad R-3, R-4 and R-5 in M.A. No. 20612014 was allowed.

These Respondents were directed to file the Reply to the Amended Petition

already served upon them. However R-3 has challenged the said Order of the

NCLT dated 14.02.2017 before the Appellate Tribunal.

4. Vide an Order of NCLAT dated 19.04.20L7 this issue is listed for hearing on

09.05.2017, as a result, the matter cannot be proceeded till the outcome of the

Appeal. Hence this Matter is adjourned to O3.O7,2OL7.

M.K. Shrawat
Dated: 28.04.2017 Member (Judicia!)
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